IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Civil Appeal No 11091 of 2024

State Bank of India .... Appellant(s)
Versus
Alok Gaur and Anr ....Respondent(s)

ORDER

1 The impugned order of the National Company Law Appellate Tribunal®! dated 13
August 2024 stays the order of the National Company Law Tribunal. The
continuance of the IRP has been permitted, while restraining the CoC from

taking charge.

2 The appeal is coming up before NCLAT on 28 October 2024. Only in that view of
the matter, we are not exercising the appellate jurisdiction against the
interlocutory order. However, any further orders in the appeal shall be passed
without having regard to the findings in the impugned order which are purely of

an interlocutory nature.

3 We would request the NCLAT to dispose of the appeal expeditiously on the

adjourned date.

4 In the event that the appeal cannot be taken up expeditiously on the next date
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5 The appeal is disposed of.

6 Pending application, if any, stands disposed of.

....................................................... CJI.
[Dr Dhananjaya Y Chandrachud]
.......................................................... J.
[J B Pardiwala]
.......................................................... J.

[Manoj Misral]
New Delhi;
October 25, 2024
-S-



ITEM NO.8 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).11091/2024
STATE BANK OF INDIA Appellant(s)
VERSUS
ALOK GAUR & ANR. Respondent(s)
(FOR ADMISSION and IA No0.236294/2024-STAY APPLICATION and IA
No.236293/2024-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)
Date : 25-10-2024 This appeal was called on for hearing today.
CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA
For Appellant(s) Mr. Tushar Mehta, Solicitor General
Ms. Nidhi Mittal, Adv.
Ms. Yashika Sharma, Adv.
Ms. Muskan Jain, Adv.
Mr. Ankur Mittal, AOR
For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
1 The appeal is disposed of in terms of the signed order.
2 Pending application, if any, stands disposed of.
(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
ADDITIONAL REGISTRAR ASSISTANT REGISTRAR

(Signed order is placed on the file)



